| TEM NO 41 COURT NO. 12 SECTION Il T A

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No. 22700/ 2015

(Arising out of inmpugned final judgnment and order dated 13/04/2015
in Wit Tax No. 441/2008 passed by the H gh Court O Judicature at

Al | ahabad)

GHAZI ABAD DEVELOPMENT AUTHORI TY Petitioner(s)
VERSUS

COWM SSI ONER OF | NCOVE TAX AND ORS. Respondent ( s)

(Wth interimrelief)
Date : 17/08/ 2015 This petition was called on for hearing today.

CORAM :
HON BLE MR JUSTICE A K. SIKRI
HON BLE MR JUSTI CE ROH NTON FALI NARI MAN

For Petitioner(s)

P. Chidanbaram Sr. Adv.
Suni | Kumar Jain, Adv.
Pawanshree Agrawal , Adv.
Akarsh Garg, Adv.

SSSS

For Respondent (s)

UPON hearing the counsel the Court nmde the follow ng
ORDER

| ssue noti ce.

In the meantine, there shall be stay of assessnent
pr oceedi ngs.

The matter be tagged along with SLP (C)No. 21916 of
2015.

(Ni dhi Ahuj a) (Renu Di wan)
COURT MASTER COURT MASTER
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